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_ the port project: s commenced by the Port department in the port Jand for.

- ‘blocking the mo:

tegister-our compl

L Dae06/04/2024

To, o :
- The Station. House Officer,

Honnavar Pol
Honnavar,

Station, .

From, - '
Sudhieer M Naik, -
. Junior Engineer, _ : L
- Age: 30years e ' : '
~ . Address: Tonka, kasarkod, o '
Honnavar: :
Mob: 8884024085,

Ige 4 com '”'aif!.fix_fag”aifngt;I'Qeal’it?eévvdf’Kﬁ;aﬁkad Tonka area-reg.
PL/RD/2024/0031, Dated: 28/03/2024 addressed to your office

R 7

It i submitted thiat the work of blacktopping of existing kachha road ilong the seashote coninecting

etor Shii Subbash Poojary. The staff"o‘ﬂ:’-m:iDgpamneﬁi;: Cotapany and the Contractor hadl
ed otit this Government work smoothly till yesterday, 05-04-2024. But, tod 7, o1t 06:04-2024.ut srotnd
Opm the Tocalities of Kasarked Tonka village consisting of men including the persotis mentioned below

- and women both around more than: 150 numbers mage the unlawful ag embly to commit an offence; cofcoaled

. - the design to commit offence and made: the criminal conspiracy, wrorigflly testrained me and the other
employees by name:(Krishna M Naik HR, Roshn B Nai '

11 C Naik, Subbremanya Naik, Hiraman Yadav,
y Dey) foreefully: Hlegally stopped the work, abused with'fi like bolimakkale, sulamakkaile
| tion to-break the public peace, thire ' s. HPPL saying that they
will kill us if work is continued, beaten by hands and kicked me-and aboye said staff of the Port Department &

Tanmo

 manhandled the Contractor and his staff who were working at the site. Therefore, the staff of M/s. HPPL, Port

Department-and the contractor are in Ppanic and fear and their life is at high risk. -

£,

Further, i is submitted that M/ HPPL had already submitted a letter 1
shaofers and family members- (M. Ganapati Tandel, Mr. Raju Tandel,
Tandel & My, R andel) who are oppesing the implem ntation of the i ning,
ng th it of staff and vehicles ete. requesting ¢ take appropri; it against them. The copy
of this letter unider reference (1) above is aftached herewith for your kind perusal, The above said persons are
the main accused i this above said case they brought the-other accused tg-;gh@sp@; 'fﬁ*'*ﬁml’ljmif ﬂwﬁffe@g today,

Presently, the work of road the has stopped since this incident. Therefore, it is kindly requested to

aint and take stringent dction dgainst the suspected petsons and prov

: .Pbrtfs(}fﬁce :fi_ ':'K‘asarko.d ﬁ“mx\;_x:ka»i_"b;fé j ik :

- 560 001, Karniatake, lidia,
nfo@hotnavaiport.com

2353670, 4149 4960 Fax ;

3, Lalshrar Apar
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Please help and support us in executing government project in time. Barlier our Executive Directorhad.
given the representation to your office is enclosed along with this complaint for y Sur information.

Thanking You,

Sudliedh M Natk
~@E-HPPL) .

s
.

dﬁ? " %‘P ﬁﬁg (/TS ”OH ,7”19 R 0 e

M HEERRyeby WM WA K- gs [ Too 143 313,

i goy €0¢ 41w (g £ he #g %.; EHY g s,

Port-Office - Kagarkod Tarka, HOhnavag Taliik,

 Rewd, Office: #103, Lalehzar Apartiients, 45/1-2, Palace Road, Bangaloré - 560001, Karriatak, India; -
C Bhy 491-80-0235 3670, 4149 4960 Fax : +9180-9235 5671 Erail « o @honravarparta,

Wttar Kannada Bistr of, Karataka - 581 342,
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Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church Street,Bengaluru-560001

Tele : 080-25589112/3, Fax:080-25586321 Email id: ho@kspcb.gov.in
25581383/388

. Consent For Establishment (CFE) - (CfE-Fresh)

luk, ,Uttara

CTE-347764

This Consent is grante od :
in the annexure along with the te , ditions attached to this order

Validity : 30/12/2034

L omEEEe NABCEB

e T mean

ISO 9001:2015 & 14001:2015 Certified

Page-1 &_outwardno78101-- PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER  Printed from XGN
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(This document contains 9 pages including annexure & excluding additional conditions)

Combined Consent Order No:  CT E-347764 PCBID: 254538 GSC No: PBOXG0000277506 Date: 20/02/2025

To,
The Applicant
Ms Honnavar Port Pvt Ltd

103, lalehzar Apartments, 45/1-2, '
Palace road, Bengaluru- 560001,

Karnataka, India. , Bengaluru,

BENGALURU URBAN, KARNATAKA,

560001

Sir,

Sub: -Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Contro! of Pollution) Act, 1981-reg,,

Ref: 1. CFE application submitted by the

10/01/2025 at Regional Office

13/01/2025

Location:

Name of the Applié
Address:
Industrial Area:
Taluk:
Conditions:
1. This consent for estab

2. The applicant shall no
3. The applicant shall obtai
the law.

of the Board.
ry agencies as required under

P . -

1 1Coal R —2.7000] Million Metri¢ Tons/Annum

2 Fertilizer . 0.2000| Million Metric Tons/Annum

3 |Granite I 600( Million Metric T Tons/Annum

4 llron Ore S A ~1,0000| Million Metric ¢ Tons/Annum

5 Molases with Agro Products - 0.1500| Million Metric Tons/Annum

6 |Steel Product }' 0.4000| Million Metric Tons/Annum

7 lsugar S DR 0.2900] Million Metric Tons/Annum
Page-2 36?:2%?1??0781 01-- PCB ID-254538 . INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from XGN J
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(This document contains 9 pages including annexure & excluding additional conditions)

. WATER CONSUMPTION: .
Local Body and total water consumption shall be as below.

1. The source of water shall be from

e_outwardno78101-- PCB ID-254538 JINW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from XGN J
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(This document contains 9 pages including annexure & excluding additional conditions)

I, WATER POLLUTION CONTROL:

1.The discharge from the premises of the applicant shall pass through the terminai ma'nhole/r.nanholes where from
the Board shall be free to collect samples in accordance with the provisions of the Act or Rules made there under.
2. The applicant shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from
the soak pit is allowed. The septic tank and soak pit shall be designed as per IS 2470 Part - | andPart- Il

3. The applicant shall treat the domestic wastewater in the Sewage Treatment Plant (STP} as per the proposal
submitted.It shall meet the standards specified in Annexure-l & shall be used on land for gardening/greenbelt within
the

factory premises.

4. The quantity of domestic waste water and trade effluent generated from the proposed industry shall not exceed
the

permitted quantity as indicated below

Discharge of effluents un

Domestic Purpose

8.0001 Authority shall treat the water
in the proposed STP.

| . |
i 1:0thers ) . at the wash

5. The applicant shall treat the trade
STP & ETP details

6. The applicant shall ensure that the ETP'wil
Annexure-|

7. The applicant shall not discharge any effluent outside the industry premises.

8. The applicant shall.provide separate flow meter for inflow & outflow of effluents through ETP and separate
energy meter and shall maintain a logbook for hourly record of meter reading for the verification of inspecting
officers ,

9. The applicant shall discharge the effluents only to the place mentioned in the Consent order.

Page-4 ©_outwardno78101-- PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER  Printed from XGN
20/02/2025
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(This document contains 9 pages including annexure & excluding additional conditions)
fil. AIR POLLUTION CONTROL:

1. The Source of emission, Stack height & Air Pollution Control {(APC) measures shall be as specified in ANNEXURE-II.
2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack sampling,
electrical points and all other necessary arrangements including ladder as indicated in Annexure-Il.

3. The applicant shall upgrade/modify/replace the control equipment with prior permission of the Board.
IV. NOISE POLLUTION CONTROL: * . *
The applicant shall ensure that the ambient noise levels within its premises during construction and during operational
period shall not exceed w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000
as mentioned below:-

a) In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

dait

LaEs

b) In Commercial Area 65 dB(A) Leq during eq during night time.

¢} In Residential Area 55 dB(A) Leq during day.time.al

* AT notes the frequency weighting in corresponds to

ics of the huhﬁan ear.

ess other than wastes
ament) Rules 2016, in such

T
2.7000 - M.T
{2 Ibiodegradable { 4.0500 - M.T

VI. HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

1. The applicat shall apply and obtain authorizat}on under Hazardous and Other Wastes (Management &
Transboundry Moyement) Rules 20186, and comply with the provisions of the said Rules.

Page-5  ©_outwardno78101-- PCB ID-254538 INW ID-287506 CHIEF/SENTOR ENVIRONMENTAL OFFICER  Printed fom XGN J
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(This document contains 9 pages including annexure & excluding additional conditions)‘
Vil. GENERAL: .

1. The applicant shall obtain prior permission from the competent authority for drawing of water from
Surface/Ground water source and submit a copy of the same to the Board.

2. The applicant shall transport and store the raw materials in a manner so as not to cause any damage to
environment, life and property. The applicant shall be solely responsible for any damages to environment.

3. The applicant shall not commission the proposed plant for trial or regular production unless necessary Water &
air pollution control equipments are installed as specified in the Consent Order.

4. The applicant shall ensure that the treatment plant and control equipments are completed and commissioned
simultaneously along with construction of the factory and erection of machineries.

5. The applicant shall not change or alter (a) raw materials or manufacturing process, (b) change the products or
product mix {c) the quality, quantity or rate of discharge/emissions and {d) install/replace/alter the water or air
pollution control equipments without the prior appro of the Board.

o

The applicant shall immediately report to the Board of any accident or unforeseen act or event resulting in
release of discharge of efflugnts or emissions.orsolid-waste i: §fcandards stipulated. And
the industry shall immedia :’a’ke»lapp’ropnaie' corfective and preventiveractions under intimation to the

Board.

7. The Board reserves the right to review, im
terms and conditions.

8. This CFE does n

with the applic

10. The applicantigliable to
which, the applicafit/eteu
restoration in advaj ;

13. The applicant shall develop

14. This consent is issued without prejudi as ) le Court.

Please note that this is only consent for establishment issued to you to proceed with the formalities for
establishment of the industry and does not give any right to proceed with trial/regular: production. For this
purpose, separate consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be
obtained by remitting prescribed consent fee. The application for consent has to be made 120 days in advance of
commissioning for trial production of the plant.

The receipt of this letter may please be acknowledged.

Page-6 e_outwardno78101-- PCB ID-254538 INW 1D-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER  Printed from XGN J
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(This document contains 9 pages including annexure & excluding additional conditions)

Consent Fee paid : Rs. 704000
Note: v
The Conditions No. 1i(2) & VIi(4) mentioned in the scheduie are not applicable.
COPY TO:

1. The Environmental O

industry during your next visit to the area. :

2. Master copy{ atch)

3.  Office copy.

Chi Chimne
m.N
0. attached
to

Date of which air
pollution control
equipments shall
be provided to
achieve the
stipulated
tolerance limits
and chimney
heights
conforming to
stipulated
heights.

col.(4)

1i1D.G. 2x 18/PM,S02,NOx,C 1100,60,80,80,1 IDIE SCRWSP Before
Sets 500kVA 0, 00 Commissioning
NMHC

Note: .
SCR,WS : Scrubber
P

Page-7 e_outwardno78101-- PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from XGN -
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(This document contains 9 pages including annexure & excluding additional conditions)

AAdditional Conditions:

hitached to this order containing pages 1t0 7.
h. The CFE is issued as per the recommendations of the Enforcement Committee Meeting held on 27/01/2025 duly approved by

Member Secretary

Page-8

o_outwardno78101--

PCB ID-254538

INW ID-287506

CHIEF/SENIOR ENVIRONMENTAL OFFICER

Printed from XGN J

20/02{2025




1562

(This document contains 9 pages including annexure & excluding additional conditions)

LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL OUTLET.

1. Location of Portholes and approach platform:

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve as the sampling
points.The sampling point should be located at a distance equal to atleast eight times the stack or duct diameters
downstream and two diameters upstream from source of low disturbance such as a Bend, Expansion, Construction
Valve, Fitting or Visible Flame or rectangular stacks, the equivalent diameter can be calculated from the following
equation.

2 (Length x Width) :
Equivalent Diameter = = ----rr——smmomsmooommees
(Length + Width)
2, The diameter of the sampling port should not be less than 100mm dia”. Arrangements should be made so that the
porthole is closed firmly during the non sampling period.
3.  An easily accessible platform to accommodate 3 ns to conveniently monitor the stack emission from the
portholes shall be provided. Arrangemen tPoint of 230V 15 A with suitable switch control and
3 pin Point shall be provided at the porthole location. '
4. The ladder shall be provnde_d with.adequate safety fea he monitoring location with ease.
. AN
FOR AND ON BEHALF OF
KARNATAKA STATE POLLUTION CONTROL BOARD
Signature ot Verified
: Digitally signed
Date: 2025.0 15:57:57
+056:30
Page-9 e_outwardno78101-- PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from XGN
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REPORT ON
SHORELINE MANAGEMENT PLAN ALONG
KARNATAKA COAST

Submitted to

Government of Karnataka

Prepared by

( NCSCM

National Centre for Susiainable Coastal Management (NCSCM)
Ministry of Environment, Forest and Climate Change (MoEF&CC)

Anna University Campus, Chennai 600025
September 2024
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Figure 9: Shoreline changes along Sharavathi Estuary, Uttara Kannada
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. No.SEIAA: 22: IND: 2011
. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
- AUTHORITY, KARNATAKA .

(Constituted by Ministry of Environment & Forests, Government of India)

Department of Ecology & Environment,
Room No.709, 7% Floor, IV-Gate,
- M.S. Building, Bangalore-560 001,
~ Date: 21¢ September 2012.
To,

M/s. Honnavar Port Pvt. Ltd., |
# 103, Lalehzar Apartments,
45/1-2, Palace Road,

Barigalore- 560 001.

Phone: +91-80-22353670, 41494960.
Fax: +91-80-22353671.
Email: info@honnava;:por't;c’om

Sir,

Sub: Development of Barge/vessel loading facility to handle 4.9
. MIPA of cargo at Coastal Sand Spit, Kasarkod Tonka
Village, Honnavar Taluk, Uttara Kannda District of

M/s. Honnavar .Port Pvt. Ltd.- issue of Environmental

Clearance- reg- »
% % k% % .

This has a reference to your appiication dated 09.06.2011 and subsequent. “

communications in this regard for Environmental ‘Clearancé for the proposed
development of Barge/vessel loading facility to handle 4.9 MTPA of cargo. The

© " proposal has been examined and processed in accordance with EIA Notification,

2006 on the basis of the mandatory documents enclosed with the application viz., -
the Application in Form 1, EIA, EMP and the additional clarifications furnished in
~ response 1o the observations of the SEAC, Karnataka.

2. Tt is interalia, noted that M/s. Honnavar Port-Pvt. Lid., have proposed for
development of an all weather barge / vessel loading facility at Coastal Sand Spit,
- Kasarkod Tonka Village, Honnavar Taluk, Uttara Kannda District. Total land’
requirement for the proposed facility is 44 Ha out of which, Coal stockyard area:
7 ha; Iron ore stockyard area: 1.80 ha; General cargo storage (open) area: 4 ha;
General cargo storage (Closed) area: 2 ha; Liquid cargo storage area: 0.10 ha;
‘Roads and circulation area: 8.15 ha; Operation building area: 0.05 ha; Canteen
area: 0.02 ha; Vehicle parking area: 0.09 ha; Substation area: 0.02 ha; Gate -

house/ security /weigh bridge area: 1.50 ha; Truck parking area: 540 ha; Fuel -

station area: 0.02 ha; Control tower area: 0.01 ha; Green belt area: 3:10 ha; Area’
available for other operations and area earmarked for future expansion: 6.72 ha
__and Rock armour area (approx)4ha. .o
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No. SEIAA 22 IND 2011 Development of Barge/ Vessel Loading Facility at Kasarkod Tonka
. . Project of M/s. Honnavar Port Pvt. Ld,

Total capacity of cargo handling is 4.9 MTPA of which 2.70 MTPA of coal;
1.00 MTPA of iron ore; General Cargo 1.20 MTPA ie. Granite-0.16 MTPA;
Fertilizer- 0.2 MTPA; molasses with agro products- 0.15 MTPA; steel products-
0.40 MTPA ‘and sugar-0.29 MTPA. In order to maintain tranquility in the harbor
basin, two break waters are proposed (Southern Break Water: 865 m and northern
break water: 820 m). Berth of 440m long and 30m wide with back up area of 44
Hectares, dredging, approach charmel: (fength of approach channel inner: 1395m
& outer 2280m, width of the channel 100m and depth of the channel: (-)10 m),
Turning circle (diameter of the turning circle -250m, dredged to a depth of
() 10 m), Estimated dredging quantity 3.9 million cum, Estimated quantity
proposed to be used for reclamation 1 million cam.

3. Total water requirement during the operation phase of barge/vessel loading .
facility is 7 KLD- will be met from Karnataka Rural Water Supply & Sanitation
Agency. Out of 7 KLD, 3 KLD supply to barges, 2 KLD supply to barge loading
facility staff & users and 2 KLD for miscellaneous. The water required for dust
suppression system and fire fighting will be sourced from Sharavati River. The
sewage system will be provided to collect the sewage from barge/ vessel loading -
facility administration building; canteen and operation building will be treated in
STP. The cargo storage area will be provided with an extensive drainagé and
treatment system. Drainage pits will be provided in the workshop areas, which
will be connected to an oily wastewater tank. Oily wastewater if any will be
collected and will be treated to meet the discharge standards. The total power
requirement is 1 MVA. The total cost of the project is Rs. 513 Crores.

4. The projéct proposal has been considered by SEAC and ToRs were jssued on
- 13.09.2011 for -conducting Environment Impact Assessment Study and public
consultatiori. -

5. The EIA has béen conducted by M/s. L&T Ramboll Corisulting Engineers Ltd,
3-11921, 5% Floox, Block-No. 3, White House, Kundan Bagh, Begumpet,_Hydrabad
- 500 016, A.P. (QCI/NABET accredit consultant). The Public Consultation was
held on 27.01.2012.

6. Based on the information submitted by you, presentation made by you and the
consultant, M/s. L&T Ramboll Consulting Engineers Lid, 3-11921, 5t Floor, Block
No. 3, White House, Kundar Bagh, Begumpet, Hydrabad - 500 016, A.P. the State
Level Expert Appraisal Committee (SEAC) examined the proposal and has
recommended for issue of Environmental Clearance in the meetings held on
20.08.2011, 17.03.2012, 07.04.2012 & 25/26.05.2012. "

7. The Karnataka State Coastal Zone Management Authority has recommended
the proposal for issue of Environmental Clearance during the. meeting held on
28.05.2012. ' ' ' K
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. No. SEIAA 22 IND 2011 Development of Barge/ Vessel Loading Facility at Kasarkod Tonka
Project of M/s. Honmavar Port Pvt. Lid.,

8. After due consideration of the project proposal, and considering the
recommendations of the State Level Expert Appraisal Committee (SEAC) and
KSCZMA, the State Level Environment Impact Assessment Authority (SEIAA) in
its meeting held on 06.07.2012 & 06.08.2012 accords Ervironmental Clearance to
the project as per provisions of the EIA Notification No. 5.0. 1533 dated 14%
September 2006 of Ministry of Environment & Forest, Gol subject to strict
compliance of terms and conditions as mentioned below:-

A. Specific Condilions:-

1. Consent for Hstablishment from the Karnataka State Pollution Control Board
should be obtained before initiating the project. :

2. Dredged material remaining after the reclamation/backfilling shall be

- disposed at dumpsite identified at 2 Km to the North of port enirance -
channel. The dredged material shall be disposed at greater depths (>30 m)
during period of strong near shore currents (during peak wet season) depth -
so that the material does not come 1.5 m above bed level.

3. Dredging operations shall be undertaken in consultation with expert
organization o ensure that dredging operations do not cause adverse impact
on water quality and marine-productivity in the vicinity. Dredging operation
as far as possible should be kept to the minimum for avoiding any adverse
impact on marine life, X

. 4. Deflectors in the dredgers should be fixed if required as to prevent harm to

. marine species. ' '

*'5, Disposal sites for excavated material for reclamation/ backfilling should be so
designed that the revised land use after dumping and changes in the land use

" pattern do-not interfere with the natural drainage. _ .

6. To meet with any emergency situation, adequate foam containers should be
kept ready with supporting fire fighting system and water pipeline.

7. Staff posted in sensitive areas should be trained in implementation of the
Crisis Management Plan already drawn by the authotities. Mock drill(s) for
this purpose should be conducted on a regular basis, Provisions of Dock
Safety Act and the guidelines issued by the DG, FASLI/CLI, Mumbai for the
safety and health of the workers should be followed. :

8. Treatment and discharge of sewage and other liquid wastes including ballast .
into marine environment shall be carried out as per KSPCB guidelines.

9. Adequate noise control measure nust be provided to control noise level at
various work places within the standard prescribed. Ear plugs and ear muifs
should be provided to the workers in the project area. ‘ o

10: The quality of treated effluents, solid wastes and emission must: conform to
the standards laid down by the competent authority. There shall be no -

- disposal of solid and liquid waste into the coastal environment. '

11. Necessary leakage detection -devices with early warning system must ‘be
provided at strategic locations. -

12. Standby DG Sets must be provided to ensure uninterrupted power supply of
the pump house and the fire fighting system. ,. ,

13. All lights should be dark sky friendly and should not create glare as glare
created would disturb marine life. - '
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14: Undertaking of awarenéss campaigns -amongst fishermen and villagers to

~ minimize harm to species as. stipulated.

15. No beach sand shall be used for construction activities. -

16. The approach channel shall be properly demarcated with lighted buoys for
safe navigation and adequate traffic control guidelines shall be framed. .

17. The height of the buildings other than the lighthouse tower should not exceed
9 meters, and the constructions.should be in accordance with the existing
FSI/FAR norms in accordance with Coastal Regulation Zone Notification,
199172011, , , _ " o

- 18.The construction waste should be disposed off in designated dumping

grounds outside the port area after obtaining necessary permissions from the
local Authorities. _

19. During transportation of the construction material, it shall be ensured that all
safety norms are followed and no spillage takes place in the city roads.

20. No product 6ther than those permissible in the Coastal Regulation Zone
Notification, shouid be stored in the Coastal Regulation Zone area.

21. All construction design/ drawings relating to construction activities must
have the approval of the concerned Departments/ Agencies. Ground water

“should not be tapped for construction activities as the drawl of ground water
for industrial use from the CRZ area is a prohibited activity. 1t should also be
ensured that as a result of the proposed constructions, ingress of saline water
into ground water does not take place. : ’

22. There shall be no withdrawal of groundwater in Coastal Regulation Zone
area, for this project. In case any ground water is proposed to be withdrawn -
from outside the CRZ area, specific prior permission from the concerned State
/ Central Groundwater Board shall be obtained in this regard. .

23. The waste water generated from the activity shall be collected, treated and
reused properly. 3 \ S

. 24, Sewage Treatment facility should be proVided in accordance with the CRZ .

Notification. - ... . ~

95. Installation and operation of DG set if any shall comply with the guidelines
of CPCB. Oil spills if any shall be properly collected and disposed as per the
Rules. Project proponent shall install necessary oil spill mitigation measures. .

26. No construction work other than those permitted in Coastal Regulation Zone,
Notification shall be carried out in Coastal Regulation Zone area. )

- 97. The funds earmarked for environment management plan shall be included in
the budget and this shall not be diverted for any other purposes. :

28. It shall be ensured thatthe proposed activities does not cause disturbance to
the fishing activity, movements of fishing boats. '

29. Adequate provision for infrastructure facilities including water supply, fuel
and sanitation must be ensured. for construction workers during the
construction phase of the project to avoid any damage to the environment.

30. All the commitments made to the public during the Public Hearing / Public.
Consultation meeting held on 27.01.2012 should be satisfactorily implemented
and a separate budget for implementing the same shall be allocated and
information submitted to the Authority. .

31. The company shall comply with the recommendations made in the
E1A/EMP/Risk assessment report/ Modeling study etc.
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32. The project authorities shall follow the best practices that are being adopted

" for Safe handling and storage of coal and iron ore in other major ports.

33. The project authorities shall follow the measures proposed for prevention and
abatement of air, water and soil pollution due to handling and storage of coal
and iron ore. -

34. Catch drains and siltation ponds of appropriate size should be constructed to
arrest silt and sediment flows from the stock yard. The water so collected

~ should be utilized for sprinkling stockyard, roads and watering green belt
development etc. The drains should be regularly de-silted and maintained
properly. o —_—

35, Garland drains (size, gradient and length) and sump capacity shall be
designed keeping 50% safety margin over and above the peak sudden rainfall
and maximum discharge in the area adjoining the stock yard. Sump capacity
shall also be provided for adequate retention period to allow proper settling
of silt malerial. ‘ o '

36. Dimension of the retaining wall at the toe of dumps to check run-off and
siltation should be based on the rainfall data. ' ,

37. Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in stock yard and in
transportation of mineral. "The vehicles should be covered with a tarpaulin-
and shall not be overloaded.

. 38. Pre-placement medical examination and periodical medical examination of

' the workers engaged in the project shall be carried” out and records
maintained. For the purpose,.schedule of health examination of the workers

- should be drawn and followed accordingly. '

39, All approach roads shall be black topped and internal roads and major haul
roads shall be black topped or concreted and swept regularly -with
mechanical sweepers. S

40. A 3-tier avénue plantation using local species shall be developed along the
‘main roads, and approach roads. In addition, green belt shall be developed
using loeal species all along the periphery of the site, along the stockyards,
which shall be properly maintained. Water sprinkling arrangements shall
be established and functional during transfer and loading of coal/iron ore..

* 41. The Project authorities shall earmark at least 5 % of the total cost of the project
towards the future corporate social responsibility, including activities such as
providing treated drinking water to Kasarkod, Tonka and Apsarakonda
Villages by installing RO plants, provide educational and health facilities and ~
undertake community development, programs committed vide letter dated
27.08.2012 which are to be implemented with a budget not less than Rs. 1.5
Crores. Item-wise details along with time bound action plan shall be prepared
and submitted to the Authority.

B. GENERAL CONDITIONS:

1. A separate Environment Management Cell with qualified staff shall be set up
for implementation of the stipulated environmental safeguards. _

2. The project. authorities shall strictly adhere to the stipulations made by the
Karnataka State Pollution Control Board (KSPCB) and CRZ Authorities.




1590

No.SEIAA 22 IND 2011 Development of Barge/ Vessel Loading Facility at Kasarkod Tonka -

3.

Project of M/s. Honnavar Port Pvt. Lid., .

The Proponent shall obtain the construction material such as.stones and jelly
etc. only from the approved quarries and other construction material shall also
be procured from the authorized agencies/ traders. ' | _
The proponent shall obtain approval from the competent -authorities for
structural safety of the building due to earthquake, adequacy of firefighting
equipment etc. as per the National Building Code (NBC) including protection -
measures for lightening etc.- '
At no time, the emissions shall exceed the prescribed limits. In the event of
failure of any pollution control system adopted by the unit, the unit shall be
immediately put out of operation and shall not be restarted until the desired
efficiency has been achieved. ‘

.- No further expansion or modifications in the plant shall be carried out without

prior approval of the SEIAA /Ministry of Environment and Forests as the case
may be. In case of deviations or alterations in the project proposal from those
submitted to this Authority for clearance, a fresh reference shall be made fo
the Authority to assess the adequacy of conditions imposed -and to add
additional environmental protection measures required, if any.

The project authorities shall strictly: comply with the rules and regulations
under Manufacture, Storage and. Import of Hazardous Chernicals Rules, 1989
as amengded in October 1994 and January 2000.. Authorization from the KSPCB
shall be obtdined for collection, treatment, storage, and disposal of hazardous
wastes. o ‘
Application of solar energy should be incorporated for illumination of
common areas, lighting for gardens and street lighting in addition to provision
for solar water heating. A hybrid system or fully solar system for lighting and .
heating should be provided., Details in this regard should be submitted to the .
SEIAA. ‘ ‘ ‘
Ambient air quality (RPM, SPM, 50z NOX) should be regularly monitored as

~ per the National Ambient Air Quality Emission Standards/ Limits prescribed

by the Ministry of Environment and Forests, Government of India, vide GS.R.
No. 826(E) dated 16t November, 2009 and data submitted to the SEIAA
Karnataka, Department of Environment and Ecology, Govt:of Karnataka,”
Regional Director (Environment), Department of Environment and Ecology,
Government of Karnataka, Karwar and the Regionial Office, MoEF, Bangalore
and the State Pollution Control Board / Central Pollution Control Board once
in six months. - '

10. Fugitive dust emission from all the sources should be controlled regularly.

i1,

‘Water spray arrangement on-haul roads, loading and unloading and at
transfer points should be provided.and properly maintained.

Personnél working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects. :

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions due
to exposure to dust and take corrective measures, if needed. Quarterly report |
in this regard should be subrmitted to the Department of Environment and
Ecology, Govt. of Karnataka, Regional Director {(Environment), Department of
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Environment and Ecology, Government of Karnataka, Karwar, the Karnataka -
State Pollution Control Board and the Regional Office, MoEF, Bangalore.

12. The overall noise levels in and around the plant area shall be kept well within
the ‘standards (85 dBA) by providing noise control measures including
‘acoustic hoods, silencers, enclosures etc. on all sources of noise generation. The
ambient noise levels shall conform to the standards prescribed under
Environment (Protection) Act, Rules, 1989 viz. 85 dBA (day time) and 70 dBA
(right time). o , o SR )

13. The project proponent shall also comply with all the environmental protection
measures and safeguards as per the information provided. -

14. The implementation of the project vis-a-vis environmental action plans shall
be monitored by MoEF, Regional Office at Bangalore: / KSPCB/ CPCB, the
Department of Environment & Ecology, Bangalore and the Regional Director
(Environment), Department of Ecology and Environment, Karwar. A six
monthly compliance status report shall be submitted to monitoring agencies.

15. The project proponent shall inform the public that the project has been
accorded environmental clearance by the SEIAA and copies of the clearance

 letter are available with the KSPCB and may also be seen at Website of the

State Ecology and Environment department at http:// www.seiaa kar.nic.in.
This shall be advertised within seven days from the date of issue of the
clearance letter, at least in two local newspapers that are widely circulated in
the region of which one shall be in the vernacular language of the locality
concerned and a copy of the same shall be forwarded to the Regional Office of
MoEF at Bangalore /. KSPCB/ CPCB/ the Department of Ecology &
Environment, Government of Karnataka, Bangalore. S

16. The project authorities shall inform the Regional Office of MoEF at Bangalore
/ KSPCB/ CPCB/ the Depai’mient of Ecology & Environment, Government of
Karnataka, Bangalore, the date of finaricial closure and final approval of the
project by the concerned authorities and the date of start of the project.

17.The SEIAA, Karnataka may revoke - or suspend the clearance, if
implementation of any of the above conditions is not satisfactory. .

18. Thé SEIAA, Karnataka reserves the right to stipulate additi‘onal.conditions, if
found necessary. The company ina time bound manner will implement these -
conditions. . S o - : '

19, The issue of Environment Clearance doesn’t confer any right to the project
proponent to operate / run the project without obtaining statutory clearances
/ sanctions form all other concerned Authorities.

* ~-20. Concealing factual data or submission of false/ fabricated data and failure to

comply with any of the conditions mentioned above may result in withdrawal
of this clearaince and attract action under the provisions of Environmental
(Protection) Act, 1986. . :

21. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Seetion 16 of the National Green Tribunal Act, 2010.

22. Officials from the Department of Environment, Ecology, Bangalore/ Regional
Office of MoEF, Bangalore and the Regional  Director (Environment),

Department of Ecology and Environment, Karwar who would be monitoring -

the implementation of Environmental safeguards should be given full
cooperation, facilities and documents/ data by the project proponents during

7
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their inspection. A complete set of all the documents submitted to MoEF /
SEIAA should be forwarded to the: Regional Office of MoEF at Bangalore /

KSPCB/ CPCB/ the Department of Ecology & Environment, Government of -

Karnataka, Bangalore and the Regional Director (Enwvironment), Department -

of Ecology and Environment, Karwar. :

23.In the case .of any change(s) in the scope of the project, the project would
require a fresh appraisal by this Authority. : '

24, The Authority reserves the right to add additional” safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance under the provisions of the Environment (Protection)
Act, 1986, to ensure effective implementation of the suggested safeguard

 measures in a time bound and satisfactury manner. .

25, All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department,
Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be
obtained, as applicable by projéct proponents from the competent authorities.

26. These stipulations would be enforced among others under the provisions of
water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) act 1981, the Environment (Protection)- Act, 1986, the
Public Liability (Insurance) Act, 1991 and EIA Notification, 2006.

Yours faithfully,

odwiny

Member Secretary,
-  SEIAA.
Copy to: B - v
1. The Secretary, Ministry of Environment & Forests, Government of India,
" Paryavaran Bhavan, CGO Complex, Lodi Road, New Delhi-110003.
2. The Secretary, Department of Environment and Ecology, Government of
_ Karnataka, Bangalore 560 001. ' ' :

3. The Member Secretary, Karnataka State Pollution Control Board, Church
Street, Bangalore - 560 001. - o '

4. The CCF, Regional Office, Ministry of “Environment . & Forests (S7),
Kencfriya Sédaln} 1V Floor, E & F wings, 17% Main Road, Koramangala Il
Block, Bangaldre~_560 034. :

5. The Regional Director (Environment), Department of Ecology and
Environment, Karwar. ' :

6. Guard File.
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File No: SETAA 02 IND 2024 . . .
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), KARNATAKA)
' k%

Date 31/12/2024

To,

Subject: r Environiner anice: ; f the EIA

Sir/Mada

arge/ves

‘of cargo at Coastal Sand Spit,
ad To.ﬁkaVilﬁiage; Honnavar Taluk, Uttara
Kannda District of M/s. Honnavar Port Pvt. Ltd

(vii) Name of Proje:

(viii) Name of Company/Organization ' g raghavendra reddy :
(ix) Location of Project (District, State) » UTTARA KANNADA, KARNATAKA
(x) Issuing Authority SEIAA
(xi) Applicability of General Conditions as per No "
EIA Notification, 2006

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A, B and Cy

SIA/KA/INFRA1/496848/2024 : Page 1 of 18
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EIA & EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA
notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by SEIAA in the meeting held on 09/07/2024. The minutes of the
meeting and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH
portal by scanning the QR Code above or through the following web link click here. ;

5. The brief about configuration of products and byproducts as submitted by the Project Proponent in orm-1 (Part A, B
and C)/ EIA & EMP Reports / presented during SETAA are annexed to this EC as Annexure (1). i

6. The SEIAA, in its meeting held on , based on information submitted viz: Form 1 (Part A, B and C), EIA/EMP report
etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and .
public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal for grant
of Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to
compliatice'of Specific and Standard EC condifions as it is letter:

7. The SEIAA has examined the proposi

Assessment (EIA) Notification

Environment Impact A;

the instant proposal

contained in the Environment Impact
the recommendations of the State
cords Environment Clearance to

n, 2006 and. as amended

hguage within seven days
&

(d) Action)
proponent {d
perational phase
kept in separate
action plan shall be r
(e) Concealing factual ‘da
clearance and attract action " 1]
(D) The Regional Office of this Mﬁ”t
should extend full cooperation fo
information/monitoring reports. :
(8) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010, ‘

13. This issues with the approval of the Competent Authority

iplianee Report,
1on of thig ‘€nvironmental

.fﬁce‘iby furnishing the requisite data /

Copy To

1) The Secretary, Ministry of Environment, Forests and Climate Change, Indira Paryavaran Bhavan, Jar Bagh Réad, .
Aliganj, New Dethi- 110 003.

2) The Member Secretary, Kamataka State Pollution Control Board, Bangalore. .
3) The APCCF, Regional Office, Ministry of Environment & Forests (S2), Kendriya Sadan, IV Floor, E & F wings, 17th

SIA/KA/INFRA1/496848/2024 Page 2 of 18
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Main Road, Koramangala II Block, Bangalore - 560 034.

4) Guard File. .

Specific EC Conditions for (Ports, Harbors,_ Breakwaters, Dredging)

Annexure 1

1.1
S. No . EC Conditions ;
1. To-abide by the rey expressed in the Public hearing.
i asures of fishermuan
1.1 ing and canstruction and
ation to: ‘write to the

of cargo at
4 Kannda
b.
Areain Ha
; ; . . 44 : M
Land Requirement (in
c. Ha) of ‘the project or
activity Forest Land (B) 0
Total Land (A+B) 44.0
d. Date .Of Public Public conéultation for the project was held on :
Consultation : ‘ , ;
e | Rehabilitation  and | NO
SIA/KA/INFRA1/496848/2024

Page 3 of 18
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S. Particulars " Details
No. . , .
Resettlement (R&R) , _ .
‘involvement : , . ;
f. Project Cost (in lacs) 60703
2. EMP Cost (in lacs) 2574
h. Employment Détai_ls 500 durin i uring operation.

Remarks
(eg. CAS
- number)

Coal

Iron Ore

Pﬁ(;dggt )

Granite Produet

Produoct

Molasses wi

SIA/KA/INFRA1/496848/2024 ' Page 4 of 18
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State Level Environment !m;zmﬁasm&mm Authority-Karnataka

(Constituted by MoEF, Qavammant of India,. um:ica;’ m&;m 3{3} af Eﬁ(?} Act ’i%ﬁi)

~ No. SEIAA 02 IND 2024 S

')Tﬁg
- 8. G. Raghavendra Reddy
Executive ’)xmcwr,
M. Honnavar ?orz Pyt Lud
103, Ea}e;hzar Apart

2. Itisapn ment of 3&:@!’%&8@3
Loading. Facility of 4.9 M 8 Ore and General Cargo in an
Area of 44 Hectors thh Lrghwr& v rt Connectivity Road with four
Lanning from KM:0:00 (K 1) to KM:2:580(Towards NH-66)
Cannectmg }*em with ement of NH-66 from XM-. -

of S:KM from port site to Konkan,
' B the Propos: v Railway on:at Hosapattana Project at Kasarkod
Tonka infage, 1onnavar Taluk Uttara Kannada Distric t by M/s. Honnavar Port Pvt. Led,
This is o project covered under SI, No.7(e) of the Seheéuie Under EIA Nimficaﬂm 2006 and
amendments made th&re on.

3. The ?ropazwnt in 312% SEAC meeting he;ez on 6% June 2024 mft:srm d that there is i
changein the original proposal for whmh EC. isin c:;xmncy and no cbmga: inpolt

B

Ms. Bmldmg Sangaiom 560001 Phone : 080:22042467 Farx - 080 'aa&»mw 18
,nmat@mmm&a nic.in e-mail ; ‘msseigakarmataka@omail.com




1598 -

and the CCR. from MOEF&CC: dated 29.05. 2024 memum ihat about fi ve percem csf the
pm;mt has been nmfmaken f‘urth" it was

all th : : f.:ef the pmpom:; ami m)
}htxgancm Were pendmg as em f:iate' I%em:e tha Pmpanenﬁ mqnestacf the (ﬁomzttae 2
the applicat

-earlier PH. heid on 2’2 {'}E 2()12

4, The SEAC during the meeting h I
-discussion ac:mpteé t}w Tequest ma

fons of Forest
 for non-forest

e National Board for Wildlife, if -

(153

{11

:iinﬁlémém n ééﬁguﬁaum thh the $ta£e Fm‘est era:tment 'I‘he ;mp}mema_ ion
report shall be: farmished akmg with the-six-monthly compliance repott: {m&:ase t)f the
presence of sehedule-1. s;:}&mes inthe study avea). KX

SIA/KA/INFRA1/496848/2024

( Page 6 of 18
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V. All the recommendat
Auithority for the

M o Brofectproponent il obtain Consent o Establish / Operate uner the provisions
of Air (Preveniion & Control of Pol ct, 1981 and the Water (Prevention &

: Pollution Control. Board/

iii, Shrouding shall be

area. This will det as dust
These eurtain ‘of shropd w
wind in affecting the dry

ng the dock/proposed facility
ARtain 18 Zoro dust discharge from the site,
ill be immensely effective in restricting disturbance from
y dock operations, preventing waste dispersion, improving

‘working conditions through provision of shade for the workess, | |

painting operations are to be carried ‘out. supplemented. by stacks for effective . .
dispetsion, ‘

V. The Vessels shall comply the emission norms prescribed from fime to time.

¥i- Diesel power generating sets proposed as source of backup power should bEof

SIA/KA/INF__RA1 1496848/2024
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enclosed type and conform 1o rules made: tmder the Enviromment
198 cight of stack: of DG sets should be equal fo the hei ed for the
combined capac ty-of all "”mpmed DG sets. Use of Tow saip&ux el. The location.of
the DG sets may be decided within consultation with-State Pollutiosn Control Board,

vii. A detailed traffic management and traffic decongestion pian shall be drawn up to
ensure that the carrent level of servi eof the-roads within 4 S kms meim&; of the
projéct is mai improved upo aﬁex the .mpfemematmn L.

(I’mfgatfon}” Act,

naintained and i
plan should be based on cumulativ
'habztatws; being c&ma& o ut i

vii. Total fresh » v pmwied m th&

fresh water. _

ii. Sewage Treatrient Plant shall be provided 1o treat the wastewater generated from tbe{
project. Treated ‘water shall be reused for Jorticulture, Hflushing; backwash, 1 :
purposes and dust suppression;

x, A certificate from the competent amhomy for discharging trested efffucnt/ untreated
effluents into the Public sewer/ disposal/drainage systems aiﬁng with. the final
disposal point should be obtained,

% No-diversion of the natural course of the river shall be made without prwr perx:msﬁum
from the Ministry of Water resources,

SIA/KA/INFRA1/496848/2024 =" Page 8 of 18
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- All the erosion: confrol Jmeasures shall be taken at water front Facilities, Barth
protes(:txan work shall be carried ut fo erosion of soil from. the
shoreline/boundary line from the land drea ifito the marine water body.

Managamem Ruies& 22}2 6.

¥ Any wastes from construction and sdemeix&wn ae‘exvxtws
mianaged 5o as'to .tEy ccmfamtmhet

A cemﬁ

vil.  Used CFLs and TFLs should be properly collected and disposed offfsent for recycling
as per the: prevailing gutciﬁlmcbf rules of the regulatory -authority ta avoid mere 4
contamination, , i %

SIA/KA/INFRA1/496848/2024
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viil. Oil spill eontingeney pim xhaii be: prepaw& dﬂpa;rt_ f DMP to. tackke emerge}wms,

f’h equipment and recovery of oil from aspﬁl‘wcxu 3 L Guig
MARPOL and Shipping Acts for il .
M%fzamsm fcr m:@gramn e;;f wzmmais mi. ccmtmg

VII.

i (’.’iwen belt shall be developed in area as pro vided in project details 'with a native tree
,s::e w;th eenbelt shall inter alia cover the.

i The woik space shall be mamtameé as:per international standards for occupational
‘health and safety with provision of fresh air respirators, blowers, and fansto prevent
any,aecnmnlatm and inhalation of undesirable levels of pollutants maiudmg V' S

i "Workers shall be smctly enforced o ‘wear p&rsaﬁal pmtec:twe cqu; /m erits fike L\

SIA/KA/INFRA1/496848/2024 Page 10 of 18
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mask; ear muffs or ear plugs, whenever and: ‘wherever necessary/ required. Special
visco-elastie gloves will be used by labour exposed to hazards from vibration,.

[

i In case of repair - 'f*any old vessels, excessive care shall be taken while handl g
1 Freon gas, B Uy enclosed covering should providec
orage of riais at site imfbxe ﬁixsmal 10 CTSDF,

The compasiy Shal

: 1ICy duly approve by the
Board of Directors. rescribe for standard epezz’atmgz
procedures to have proper checks and lances and ‘to bring into focus any
infri ements/deviation/violation of the environmental / forest Jwildlife norms/

conditions. The company shall have defined system of wpcymng infringenents /
deviation / violation of the ‘environmental / forest/ wildlife norms / conditions and / or
shareholder’s / stake holders. T’ha copy of the bodrd resolution in this regard shall be:
submitted to'the MoEF&CC as 4 partof six-monthly repott:

nr. A separate Environmental Cell both at the project and. company head quarter Jevel,
with qualified ‘personnel shall be set up under the control of senior Executive, who
will .dtmctiy 1o the head of the Qrgamzsma B

SIAKA/INFRA1/496848/2024 | - )
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¥

X. Miscellanéous

SIA/KA/INFRA1/496848/2024
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Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall bé duly appro ed by
| The year wise funds earmarked for environmental protection
Pt in. separate account and not to be diverted for any other

gress of implementation of action plan shall be reported to the
ong with the Six Monthly Compliance Report:

Self-environmental audit shall be conducted annually. Every three years third party

earance granted
iards at their

b efore 1

dated 14.06.2

tler, compliance

DE format ierged

be name of project;
Regional Office of

single docu

The project proponent: shall submit the environmental siatement for cach financial

yéar in Form-V 1o the concerned State: Eéiiutibn‘ Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company. g '

‘The criteria pollutant Jevels }iame;iy; SPM, RSPM, SO2. NOx (ambient levels) or
critical sectoral parameters, indicated for the project shall be n

ponitored and { "\
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displayed at a c&nvm&nt km;amm mar tfm main gate of -tﬁé:.:ggmpggy in the public
domain, I
Viii.  The project proponent shall inform the Regional Qfﬁ% as well as the Ministry of
Environment, Forest and limate: Change, the date. of financial closure and. final
approval of the project by the concerned authorities, commencing the land
: dwala;}mém work and. start of produ wxxe.aperatién by the project.
'E’he project authfmt : & stipulations made by the State
dations made
it Appraisal
on .
of
X,
%&,R&Iﬁs and :my ather
; 1 by ‘the He dist / High Courts and. any other
Court of Law: re}atmg torthe subject n -

xih;m@i,fif?mfﬁmd;

XVil.  Any appeal against this EC shall lie with-the National Qmm :
' ‘the National Gresn

within 4 period of 30 days as prescmbed under Section 16
Tribunal Aét, 2010,

xvill.  In.case of any material Supported by documents/ ecourt o:rziers which is: contrary 1o the
claxm of the applicant and material facts produced, the SEIAA reserves: the right-to
ra EC atany point of time,

SIA/KA/INFRA1/496848/2024 “"Page 13 of 18




1606

e reply given to the-opiriton/request of public expressed in

o

earing. , -
all bave provision in the proposed project for the welfare meastires of - :

3. The PP shall carry out shoreline protection works

4. The PP shall have additional safety measiires for safety of maririe creatures:during
and construction and operition phases. -

SIA/KA/INERA1/496848/2024

. Page 14 of 18



giicrnnn"var pc;rt) 0
66) (,ann&ctmg

{Operational E}widmg 493 101 Sqm,.
‘ Cazxte:m 224‘ 45 Sqm,

SIA/KA/INFRA1/496848/2024 Page 15 of 18

-
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[10. T CRZ Aren and cicamnes™

T1."| Component of development

X1y mt, Tw Paral}tf: ‘
852{} Mts and ‘:s:;mh~$ 19

tion, &tag&»

- Tremmem 5 S .
T h. | Scheme of f disposal of | Treated Water will be reu cycled for
excess treated water if any Green Beltand Hushmg

SIA/KA/INFRA1/496848/2024 ¢ Page160f 18
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’I‘echnaiagy emp}oyeé

ures pm;mséd aﬁd

G — gm} rement of 1 MW from. $abstazmnm
| the (;}pmtm al Phase with

sotxme:

sment in cated:
At Horingvay,

.

P Nosof DG Sels Each of 500 KVA

< [DG Seis with Dicsel Fosl

SIA/KA/INFRA1/496848/2024

2808 17 of 18
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—
| management

SIA/KA/INFRA1/496848/2024

& R

itication, | ,Analysmand
J Mmgatmu.Measnr% '

R25, 74 Crores: farf
>nt, Saii;i: Wa*ste«

Signature
Digitally Signed
IFS

Member Secretiary,

Date: 31/12/2034 PR

Page 18 of 18
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Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church Street,Bengaluru-560001

Tele : 080-25589112/3, Fax:080-25586321 Email id: ho@kspcb.gov.in
25581383/388 . -

Consent For Establishment (CFE) - (CIE-Fresh)

As per the provisions of

CTE-347764 20/02/2025

This Consent is grante Y y/Service name indicated
in the annexure along with the terms & onditions attached to this order

Validity : 30/12/2034

i Biad
Page-1  e_outwardno78101-- " PCB ID-254538

20/02/2025

© INW ID-287506 * CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from XGN
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°

(This document contains 9 pages including annexure & excluding additional conditions)

Combined Consent Order No: CTE-347764 PCBID: 254538 GSC No : PBOXG0000277506 Date: 20/02/2025

To,
The Applicant . ' ‘ : :
Ms Honnavar Port Pvt Ltd

103, lalehzar Apartments, 45/1-2,
Palace road, Bengaluru- 560001,
Karnataka, India. , Bengaluruy,
BENGALURU URBAN, KARNATAKA,
560001

Sir,

Sub:  Consent to Establish under the Water

{Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act, 1981-reg., v :

Ref: 1. CFE application submitted by the Thdtst

2. Inspection of the proj

3.Proceeding§ ofi

With reference to the above, Karnataka State Pollitio
new Activity under ater{Preve int

Pollution) Act, 1981 at the location indicated helow subj

Location:

Name of the Applica
Address:
industrial Area:
Taluk:
Conditions: ‘
1. This consent for est

2. The applicant shall no
3. The applicant shal| obta
the law.

of the Board,
te from other relevant statutory agencies as required under

. illion Metric Tons/As n
0.2000( Million Metric Tons/Annum

————— e 0.1600] Million Metric Tons/Annum
- 1.00Q0] Million Metric Tons/Annum

Molases with Agro Products 0.1500] Million Metric Tons/Annum
Steel Product 0.4000| Million Mefric Tons/Annum

. - 0.2900 Ml“lol) Metr ic TonS/Annuﬂl
T T e ————e o MeaIVU I v JVIS/ANRUM
Page-2 e outwardno?8101-- PCB ID-254538

20/02/2025 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from XGN
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°

(This document contajns 9 pages including annexure & excluding additiona] conditions)

. WATER CONSUMPTION;

L. The source of water shall be from Local Body

and total water consumption shall be as below.

Domestic Purpose

3.0

st o s

Page-3 ©_outwardno78101-- PCBID-254538 * * - - inw 1D-287506

- el TEF/SENTOR ENVIRONMENTAL OFFICER Printed from XGN
20/02/2025 .
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°

(This document contains 9 pages including annexure & excluding additional coriditions)

il. WATER POLLUTION CONTROL:

1.The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from
the Board shall be free to collect samples in accordance with the provisions of the Act or Rule¢ made there under. -
2. The applicant shall treat the domestic wastewater from the faé‘tory in septic tank with soak pit. No overflow fromv
the soak pit is allowed. The septic tank and soak pit shall be designed as per IS 2470 Part - | andPart- |l

3. The applicant shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal

submitted.It shail meet the standards specified in Annexure-i & shall be used on land for gardening/greenbelt within
the

factory premises, .

4. The quantity of domestic waste water and trade effluent generated from the proposed industry shall not exceed
the

permitted quantity as indicated below

Dmestlc Purpose

¢

Authority shall treat the wate
in the proposed STP.

. Authority. shall treat the wash
. roposed ETP |

g,

—

Others

%
5. The applicant shall treat the trade effluent.i
STP & ETP details

6. The applicant shall ensure that the ET
Annexure-|

Ipulated standards as indicated in

°

7. The applicant shall not discharge any effluent outside the industry premises.

8. The applicant shall provide separate flow meter for inflow & outflow of effluents through ETP and separate

energy meter and shall maintain a logbook for houtly record of meter reading for the verification of inspecting
officers - ‘

9. The applicant shall discharge the effluents only to the place mentioned in the Consent order.

!i:ige-(t €_outwardno78101-- PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from XGN
20/02/2025




1615

(This document contains 9 pages including annexure & excluding additional conditions)

Ili. AIR POLLUTION CONTROL: : '
1. The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in ANNEXURE-H.

2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack sampling,
electrical points and all other necessary arrangements including ladder as indicated in Anniexure-il.

3. The applicant shall upgrade/modify/replace the control equipment with prior permission of the Board.

IV. NOISE POLLUTION CONTROL;

The applicant shall ensure that the ambient noise levels within its premises during construction and during operational
period shall not exceed w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000
as mentioned below:-

[y

a) In Industrial Area 75 dB(A) Leq during day-time and 70 dB(A) Leq during night time.

-

eg during night time.

b) In Commercial Area 65 dB(A) Leq during:day

¢) In Residential Area 55 dB

Note:- * Day time sh mean 6 am to-10 pm and Night time shall.mean 10 pmto 6 am.

* dB(A) Leq denotes t
marnh

cess other than wastes.
ment) Rules 2016, in such

1. The applicant shall

sposal shall be as below.

) 7000 - M.T |

L_2 Jbiodegradable ' f 4.0500 - M.T | OTH !

VI. HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016: ' ’ '

1. The applicat shall apply and obtain authorization under Hazardous and Other Wastes (Management &
Transboundry Movement) Rules 2016, and comply with the provisions of the said Rules.

lfge-f» e_outwardno78101-* PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER  Printed from XGN
20/02/2025 .
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(This document contains 9 pages including annexure & excluding additional conditions) = -

VIIl. GENERAL: .

1. The applicant shall obtain pfior permission from the competent authority for drawing of water from
Surface/Ground water source and submit a copy of the same to the Board.

N

The applicant shall transport and store the raw materials in a manner 50 as not to cause any damage to
environment, life and property. The applicant shall be solely responsible for any damages to environment,

3. The applicant shall not commission the proposed plant for trial or regular production-unless necessary Water &
air pollution control equipments are installed as specified in the Consent Order.

4. The applicant shall ensure that the treatment plant and control equipments are'completed and commissioned
simultaneously along with construction of the factory and erection of machineries.

5. The applicant shall not change or alter (a) raw materials or manufacturing process, {b) change the products or
product mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air
poliution control equipments without the prior approval of the Board.

o

The applicant shall immediately report to the Board of any accident or unforeseen act or event resulting in
release of discharge of efflgg ts.or.er ; sinsexcessofthe standards stipulated. And

| ssions orsolidwastes: ce
the industry shall immediat Vtake appropriate’corrective a d’preventive actions under intimation to the
Board. " ' :

7. The Board reserves the”right to review,
terms and conditions.

8.  This CFE does ‘

9. The applican sh.pointwise compliance.to.th
with the application‘for Consent to operate.

10. The applicant.i
which,” the applica
restoration in advap

11. The applicant shall

14. This consent is isstied without prejud

Please note that this is only consent for establishment issued to you to proceed with the formalities for
establishment of the industry and does not give any right to proceed with trial/regular production. For this
purpose, separate consents of the Board for discharge of liquid effiuent ahd the emissions to the air shall have to be
obtained by remitting prescribed consent fee. The application for consent has to be made 120 days in advance of*
commissioning for trial production of the plant.

The receipt of this letter may please be acknowledged.

k’age-b‘ 56?312%3?5'1078101" PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER.  Printed from XGN
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(This document contains 9 pages including annexure & excluding additional conditions)

Consent Fee paid : Rs. 704000

Note:

The Conditions No. n‘(z) & Vii(4) mentioned in the schedule are not applicgble.

COPY TO:
1. The Environmental Officer, KSPCB, Regio

industry during your next visit to the area.

2. Master copy
3. Office copy.

Chi {Chimne Date of which air
mN iy pollution control
0. attached equipments shall
to be provided to
achieve the
stipulated
tolerance limits
and chimney
heights
conforming to
2 stipulated
heights.
1iD.G. 2x 18/PM,S02,NOx,C 100,60,80,80,1 |DIE" SCR,WSP ;Before
Sets 500kVA 0, 00 Commissioning
NMHC
Note:
SCRWS : Scrubber
P .
IEQGJ 36%%%?510781-01" PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER  Printed from XGN

v
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(This document contains 9 pages including annexure & excluding additional conditions)

. Condition No, 11(2) & VIi{4) are not applicable.
. The project authorities shali strictly comply with the conditions sti

attached to this order containing pages 1 to 7.

3. The is issued as per th

pulated in this consent order and additional conditions

e recommendations of the Enforcement Committee Meeting held on 27/01/2025 duly approved by

Member Secretary

e_outwardno78101--
20/02/2025

,Eage-a

PCB ID-254538 INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER

Printed from XGN
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(This document contains 9 pages including annexure & excluding additional conditions)

LOCA

TION OF SAMPLING PORTHOLES PLATFORMS, ELECTRICAL QUTLET.
\

1. Location of Portholes and approach platfo_rm:

Porthoies shall be provided for all chimneys, stacks and other sources of emission. These shall serve as the sampling
points.The sampling point should be located at a distance equal to atleast eight times the stack or duct diameters
downstream and two diameters upstream from source of low disturbance such as a Bend, Expansion, Construction’
Valve, Fitting or Visible Flame or rectangular stacks, the equivalent diameter can be calculated from the following

equation.

2 (Length x Width)
Equivalent Diameter =  ~cee—emmmemmcee o
{Length + Width)

The diameter of the sampling port‘should not be less than 100mm dia”. Arrangements should be made so that the
porthole is closed firmly during the non sampling period.

An easily accessible platform to accommodate 3
portholes shall be provided. Arrangements:foi
3 Pin Point shall be provided at the Porthole location.
The ladder shall be provide

4 persons to conveniently monitor the stack emission from the
2t Point of 230 V 15 A with suitable switch control and

e monitoring location with ease, °

FOR AND ON BEHALF OF
RNATAKA STATE POLLUTION CONTROL BOARD

Signature ot Verified

. Digitally signed.
Date: 2025.02.20 15:57:57
. +05:30
Iiage-s e_outwardno78101-- PCB ID-254538 A INW ID-287506 CHIEF/SENIOR ENVIRONMENTAL OFFICER Printed from ;XGN
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GOVERNMENT OF KARNATAKA

-

&, Khanija Bhavan, Ne.48, Wast Entrance,
3rd Floor, Racecourse Road, Bengalury - §69 001,
0802057 7444 ;

JAYARAM RAIPURA s
Chief Executive Officer,
Karnataka Maritime Board

R

ceokmh2019@gmail.com

~No. KMB-38/DEV-11/2024 ~ .+ Date:24.062024
To, o '

The Project Director ,
National Highways Authority of India,
(Ministry of Road Transport and Highways)
, Pi‘{)j(;:ﬁctil'mplgjéntati()’nfUnitéHotméyéar; o
: ‘ - 2nd Floor, Part | Vasudey Business Park,
i L : Adjacent.toaHDF_C'Ban.k,v Mastikatte,
+ -Honnavar-581334. R
Sir,
Sub:- Land Handover Memoran‘dum and requesting NHAI to declare the
Appointed Date to the EPC contractor for taking up the project highway
of Four! laning  with paved Shoulders of Honnavar Port Connectivity
Road from Km 0,00 (Kasarkod side of Honnavar Port) to Km 2.580 ST
(towargi_s NH-66) conhecting‘ Honn&va'r’ Port with NH-66 at Km : '
195.986 and to improve NH-66 from Km 195.00 to Km 197.00 to
integrate port connectivity on EPC mode under Bharatmala Phase-] -
reg. -

Ref- * 1. NHAI PIU-Honnavar Letter No NHAI/PIU-

HNVR/1401 1/CEOQ/2024-24/233- dated- 08.06.2024. .

2. Maritime Board Karnataka Letter no, KMB-22/DEV-11/2022 dated
07.06.2024. ‘

3. NHAI PIU-Honhavar Letter No NHAI/PIU-HNVR/Post/2023-
24/799 dated 28.02.2024.

4. Maritime Board Karnataka Letter no. KMB-22/DEV-11/2022 dated
26.02.2024. :

5. Bipartite agreement dated: 11,03.2020.

6. Tripartite agreement dated: 16.10.2019,

AR

Adverting to the subject cited above, relevant documents are submitted for providing
encumbrance free land'to N HAT which are as below. ‘

"1 NHAIL vide ref (1), requested for a joint inspection for handing over the port Jand to .
the NHAT for executing proposed four lane road connectivity from NH — 66 to the - °
port  project - boundary of Hounavar Port and further requested to depute
representatives from KMB for the same. Subsequently, the inspection was conducted
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on 12-06-2024 in presence of the representatives from the KMB, NHAI, EPC
Contractor M/S Viva Infraventure Pyt Ltd and Honnavar Port Pvt Ltd.

- The details of the inspection report are énc]osed along with the land Handover
Memorandum and its abstract. :

- The encroached land within the port limits by some illegal occupants will be

evacuated for free execution of the project. Any extra cost will be borne as per

bipartite and tripartite agreement. : v

- If required, all necessary steps will be. taken for controlling the LAW & ORDER'

situation by the-(}oyt. of Karnataka. The Karnataka Maritime Board shall facilitate on

best effort basis. ' 5

. As-per the above inspection and de_tails ‘provided, we are handing over the Land.
-Accordingly, you are requested to declare the appointed date to the EPC contractor on
priority. v

Enclosed: As above
Yours faithfully,

n % ,...%a%

Karnataka Maritime Board




A Suryawanshi}
Reglonal Officer

-enclosed Original Copy for necessary action
Jrnecessary action
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AIM

OBJECTIVES

The principal component of mapping shoreline positions is to
ascertain the seaward movement (erosion) and landward
movement (accretion') due ’tq evolvingv climatic and anth.ropogenic.
influences. This provides a framework for monitoring shoreline

movement, identifying coastal hazard zones, and formulating

policies for coastal development regulation.

The shoreline change assessment of Karnataka coast represents.
long-term shoreline change for a period of 31 years from 1990-2021
usihg high-resolution satellite data. Shoreline changes were

evaluated by comparing eleven set of satellite images as follows.

24/02/25, 6:59 PM

Year Source Resolution
1990 La ndsaf 30 m
1997 IRS 1C/1D Pan 58m
2000/2001 IRS 1C/1D Pan 58 m
' IRS 1C/1D Pan 58m.
2003/2004 , :
IRS P6 LISS 1\/ 5m
IRS 1C/1D Pan 5.8m
& ~
About Us v Research v Services v
>out Us ~
asearch v
arvices v

v 4\ / Research / In-House /GEO/ High Resolution Erosion / Accret

https://ncscm.res.infhigh-resolution-erosion-accretion-mapping-for-the-coast-of-india/
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SUUILED VvV

24/02/25, 6:59 PM

:urement v
Career :
vvorigview!| usSmM
Contact Us .
Worldview2 2m
2009/2011 o
: Quick Bird 2.4 m
GeoEyé 2m __
2011/2012 Aerial Photo 9cm GSD'
2016/2017 IRS P6 LISS IV 5m
2019 Worldview3 2m
20_21 . ISentinel 2A 10m:

statistics.

» Shoreline change data were prepared on 1:25,000 scale using
various satellite imagery and stored as layers in a GIS
environment for 11 set of years. For evaluating the shoreline

- positionns, different shoreline proxies such as-vegetation.!ine,
‘Berm line, High water line, structures, dune vegetation line,
and rocky coast were mapped on satellite images.

« Long-term shoreline change rates calculated by Linear
Regression method using Digital Shoreline Analysis (DSAS)
method for every 200 m transect interval perpendicular to the

coast from the baseline to calculate erosion/accretion .

e Overall the results were categorized into eight classes as

“Zones of erosion/accretion” as follows:

https://ncscm.res.infhigh-resolution-erosion-accretion-mapping-for-the-coast-of-india/

Page 4 of ©
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- High Accretion > 5miyr

Medium Accretion +2 miyrto +5 miyr
Low Accretion +0.5 m/yr to +2 miyr
Stable coast -0.5 miyr to +0.5 miyr
Low Erosion -0.5 mfyr to -2 miyr

a?-f Medium Erosion -2 miyrto -6 mfyr

High Erosion < -5 miyr

I
- Artificial coast
i

(Eroding coast)
Rocky coast
Saltpan Bund

FINDINGS

\( {_‘\/

old Karw or} N
Y New Karwar Port

‘v;-i%v:t Belekérl Port 'l v«

Arabian Sea

Erosion / Accretion Status

Bl High Accretion S
I Medium Accretion Maps

I High Erosion x e

i Medium Erosion

Mangalure Port, R

3 Low Erosion k7 :
‘Bl Seawali (Artificial Coast) j,;' L .:". :
I Rocky Coast 1&/ o

N S e

https://ncscm.res.in/high—resolution-erosion-accretion—mapping-for-the-coast-of—india/ Page 5 of 9
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Table 1: Shoreline Charac;eristics and Statistics for Karnataka

coast
. C : % of Erosion Cumulative % of
Shoreline Length .
. . and Erosion and
Classification (km)

Accretion Accretion
Length of Coastline 323.42- -

High Erosioh 0.00

Médium Erosion 388 120 ,

Low Erosion 42.71 13.20 14.40
Artificial Coast :

Seawalls/ 751 . 2322 23.22

Riprap/SandBag

Stable Coast ¢ 9947 . 30.76 - 30.76

High Accretion 2.09 0.65
Medium Accretion  6.39 198
Low Accretion - 2200 - = 680 9.42
Rocky Coast - 777 2219 2219

* Shoreline change rates calculated for 1397 transects that

covers a length of about 323 km.
. Shoreline change analysis for long-term trend reveals that

about 14% of Karnataka coast has erosion, 23% artificially

https://ncsem.res.infhigh-resolution-erosion-accretion-mapping-for-the-coast-of-india/ ) Page 6 of 8
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protected by seawalls and the coast underlines 22% of rocky

coast.

35.00

30.00

—_ ™2 N
iy o bl
(=] [l oQ
[=] o o

Shoreline Erosion/ Accretion (%)
S
8

5.00

0.00

P

Shoreline change status for the coast of Karnataka

-

Low
Accretion

Medium
Accretion

High

Accretion

Artificial
Coast

Low
Erosion

Medium
Erosion

Stable
Coast

w(%)| 680

1.98

0.65

23.22

13.20

1.20

30.76

Fig 1: Overall Erosion/Accretion pattern of Karnataka coast

About 9% of the coast has accretion and 31% is stable.
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